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(ii) Statement (in English and Hindi)
giving reasons for not laying
simultaneously the Hindi version of the
Report mentioned at I above. [Placed in
Library. See No. LT— 8084/74 for (i)
and (ii)].

II. A copy (in English and Hindi) of the
Ministry of Law, Justice and Company
Affairs, (Department of Company Affairs)
(Company Law Board) Notification G.S.R.
No. 320 (E), dated the 12th July, 1974, pub-
lishing the Lube India Limited and Esso
Standard Refining Company of India
Limited Amalgamation Order, 1974, under
sub-section (5) of section 396 of the
Companies Act, 1956. [Placed in Library.
See No. LT— 8082/74]. Railway (Notices
and Inquiries into Accidents) Rules, 1973
and Related Papers

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Sir. I beg to
lay on the Table, a copy (in English and
Hindi) of the Ministry of Railways
(Railway Board) Notification G.S.R. No.
575, dated the 19th April, 1974, publishing
the Railway (Notices of and Inquiries into
Accidents) Rules,
1973, together with a statement (in
English and Hindi) giving reasons for
delay in laying the notification.
[Placed in Library. See No. LT—
8129/74].

Ministry of Finance (Department of
Revenue and Insurance) Notifications

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) ° Sir, I beg to lay on
the Table a copy each (in English and
Hindi) of the Ministry of Finance
(Department of the Revenue and Insurance)
Notifications G.S.R. Nos. 785 and 786,
dated the 27th July,

1974,  together with an Explanatory
Memorandum thereon [Placed in Lib
rary. See No. LT—8115/74].
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Reported move to Abandon India
International Trade Fair, 1974

SHRI LOKANATH MISRA
(Orisa): Sir, I beg to call the attention of the
Minister of Commerce to the reported
decision of the Government to abandon the
India International Trade Fair, 1974 which
was scheduled to be held in Delhi in
November, 1974.

THE MINISTER OF COMMERCE (PROF.
D. P. CHATTOPADHYAYA) : Sir, in
pursuance of the successful completion of
Asia '72 Government decided to hold Annual
Trade Fairs beginning from this year.
Accordingly the India International Trade Fair
was scheduled to be held from 14th Novem-
ber, 1974 to 13th December, 1974, and
encouraging responses were receive” from
international and  Indian  participants.
However, after considerable spade work, there
have been economic developments which
persuaded Government to reconsider their
original decision to hold the Trade Fair this
year.

Honourable Members are aware of the
determination on the part of Government to
contain the forces of inflation. The
introduction of the recent Ordinances in this
regard, the related monetary and fiscal
controls and the steps leading to the
presentation of a Supplementary Demand for
Grants within 5 months of the presentation of
the annual budget need not be elaborated in
great detail. It is important, however, to
emphasise that in a situation where the
priorities of planned investment are
undergoing a basic reappraisal, we did not
consider it appropriate to incur substantial
financial expenditure on the Fair, whose
returns would be invisible in the short run, and
whose impact on the inflationary pressures
would be direct. Keeping all these
considerations in mind, and on the basis of
consultations with the Ministry of External
Affairs and the
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Ministry of Finance, I decided that the Trade
Fair should be postponed sine die. I took this
decision because I felt that my Ministry must
function in consonance with the basic norms
of economy and austerity necessitated by the
difficult economic situation through which
we are all passing.

Honourable Members may not be aware
that the Fair involved participation by 11
Central Ministries, 13 Public  Sector
Undertakings, 24 Export Promotion Councils
and Commodity Boards, 22  State
Governments and 50 participants from the
private sector. The total net additional
expenditure on this account would come to
over Rs. 10 ciores. To this must be added the
expenditure by the foreign participants,
because, while this would not involve the
resources of the exchequer, its inflationary
impact on the economy would nonetheless be
felt. Most State Governments have weak
budgets, and their participation in a number of
cases would have meant additional Central
assistance. Besides, the provision in the budget
for the Fair is less than the anticipated
expenditure which would have meant a
supplementary grant for the additional
expenditure. The calculation of the rate of
returns is uncertain. In fact, the projected
revenue can be substantially offset by
increased prices during the process of
construction. Apart from the financial aspect,
the Fair would have consumed considerable
quantities of scarce inputs like power, steel,
cement etc. Calculations have revealed that the
consumption of electricity would have been of
the order of 10 M.Ws. per day, and the
construction would have involved 12,000
tonnes of cement, and 3,000 tonnes of steel,
and so on.

An alternative course of action would bave
been to hold the Fair in a truncated form. We
did not consider it desirable, because, if our
effort is to successfully project the wide
spectrum of industrial and economic
progress
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which has taken place in our country since
Independence, a truncated Fair would have
defeated this purpose. Besides, most people,
especially foreigners, would have justifiably
felt the holding of such a fullfledged Fair to be
anomalous, against the background of the
current acute economic hardships of the
country. To the people of India, who are
undergoing considerable strain on account of
the sharp escalation ia prices, this anomaly
would have been even sharper.

Honourable Members would, therefore,
appreciate the totality of considerations which
led me to take the unpleasant decision to
postpone this Fair. I am conscious of the
unintended difficulties our decision would
create for a number of foreign and friendly
States, who were kind enough to agree to
participate in the Fair. I have, however, no
doubt that both foreign and Indian
participants would understand the spirit which
motivated our decision.

Conscious of these rssultant difficulties, I
have appointed a High-powered Committee
under the Chairmanship of Secretary (Export
Producdon and Internal Trade) to take
effective steps for minimising their problems
and to deal with the consequences and
complications arising out of our decision to
postpone the Fair.

SHRI MAHAVIR TYAGI (Uttar Pradesh)
: How much money has already been sunk?

SHRI LOKANATH MISRA : Sir, I
appreciate the stand taken by the hon.
Minister in taking the responsibility, the final
responsibility, for turning down the proposal
to hold the Fair. Whether the decision has
been right or wrong, is a different matter but.
at least, he is one of those Ministers whom 1
should give credit for having taken the final
responsibility even though he has taken the
most unpopular measure and probably a
measure which is against the interests of the
country.
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Whosoever has advised him in the matter, has
to be looked into. He would not have taken the
decision on his own because there would have
been experts ty advise him and, I am told, the
official expert in the matter is the Deputy
Secretary, who is in charge of this thing. I
have , lot of things to say about him, which I
will do later. Bu', initially I would request the
hon. Minister to reply to certain questions so
that hon. Members in the House may be in-
formed about them.

Now, what wa, the total estimate initially
for holding the fair and what is the amount of
money that has already been spent for the
holding of this fair? What was the reason to
decide now at this late stage, when the fair is
hardly two months ahead, to stop it? What are
the countries that have already brought all the
way their articles for exhibition in the fair and
what would be the compensation that has to
be paid to those foreign countries?

Sir, the hon. Minister has been advised to
tell Us that there would have been an
expenditure of about Rs. 10 crores in all,
which would have added to the inflation. I do
not know who has, again, wrongly briefed him
in the matter. The total expenditure in 1972
was to the tune of Rs. 2 crores. If the money
has gone down in its value during these two
years to the extent that it would make Rs. 2
crores equal to Rs. 10 crores now, then I have
nothing to say. But, if those figures have any
basis for 1972, the maximum expenditure that
would have been incurred in this fair probably
would be to the tune of Rs. 3 crores or so.

Now, Sir, publicity, advertisements and
propaganda by the different participating
countries in the world have not been stopped
on the advice of the Deputy Secretary of the
Ministry of Commerce, who has advised the
Minister. All other countries, all other projects
and institutions are going on with
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their publicity in spite of inflation. This
particular fair of 1974 would have given
tremendous publicity to whatever is being
manufactured by India. And, if in that
connection some money was to be spent as we
spent in 1972, then that would have got its
dividends, may not be in one year but may be
in the course of two years or three years or
spread over a number of years. But, stopping
it altogether goes to tarnish the image of the
country because the decision has not been
taken in time. This would be a great national
loss. If the decision was to be taken that there
would be no fair at all, that should have been
taken in time. I have nothing to complain
against that because if the Government
wanted, if the Government had a definite mind
to stop all kinds of publicity in order to cut
down inflation in the country that should have
been done at the proper time. Now, foreign
countries which came forward to participate in
this particular fair would lose faith because
they do not know what is going to be the
position of the Government of India so far as
commerce is concerned, so far as foreign trade
is concerned. Countries like Poland are
already going to reship their bag and baggage
and that would not create a good international
market for the productions of India.

Now, Sir. so far as the adviser is concerned,
there is ample publicity already. In a section
of the press, particularly a national newspaper
says: According to notable sources a vital loot
has been conducted by an organised group of
the Commerce Ministry and the trade fair
authority officials and I am told, to carry away
the auctioned goods many trucks came to the
fair grounds. Under clandestine arrangements
made by these officials, government properties
were also smuggled out in the same trucks for
personal benefit of those officials who are
incharge of it. Now, Sir, added to it there are
many other reports which might appear to be
personal but all the same
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they hamper the interest of the country and
the Minisrty which is headed by our hon.
friend. I do not want to go into personal
matters but they have to be brought to the
notice of the House, howsoever unpayable it
might look because, may be our hon.
Minister would r.ot be in a position to know
the antecedents of the gentleman in whom
he has absolute confidence. He himself, the
Minister, is very honest and, therefore, he
would be looking from the glasses that he
wears. So, this might throw some light on
what the antecedents of the particular
gentleman are. These are all reports sent to
me, I have no personal knowledge about
them but these are the reports that have been
supplied to me.

Sir, I am told about six months back it
came to light that seven and a half lakh of
rupees were cashed on the false signatures and
sanctions of Asia 72 by one Mr. K. S. Luthra,
who is probably the Deputy Secretary
incharge of the Department. There is another
thing. Mr. K. S. Luthra obtained six letters in
original written by Pandit Nehru and replies
from Rabindranath Tagore from Nehru
Museum in 1967 and sold three original
letters in America as curios and made lakhs of
rupees. The Nehru Museum has been
repeatedly asking for these but Mr. Luthra
managed to escape saying that these letters
were obtained by the former Director of
Exhibitions, Mr. B. R. Panikkar or whatever
Panikkar, who was not even, alive when the
letters were obtained by the gentleman. This
iy the antecedent of the gentleman who just
decided thai tho fair should not be held. If the
hon. Minister has trusted that gentleman and
if on his advice mainly the trade fair has be in
postponed temporarily or permanently then it
is a great mistake committed. Finally, 1
would like to know how many permanent
structures are there in the exhibition grounds
and what would have been the additional cost
incurred for the new constructions by public
sector undertakings or the
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private enterprises? For the private enterprises
I do not think the Government had to bother
very much because they would have spent
their own money and they needed self-
advertisement and publicity very badly in
order to have foreign markets, international
markets.

So far as the public sector undertakings are
concerned, they also need publicity for
exporting things and the foreign exchange that
they would earn is very much needed for the
country. Now, Sir, under such circumstances,
what was the special reason. It could not have
been the reasons that have been enumerated
by the hon. Minister that in the name of
economy, he did all this, because if in the
name of economy he has to do all that, then
the complete life of the country has to be
stopped because anything means expenditure.
The Ministers going to Calcutta means
expenditure and, therefore, he has to stop it, if
it means that. There has to be a difference
between productive expenditure and non-
productive expenditure. The Ministers' tours
all over the country are non-productive while
expenditure to be incurred on a trade fair
would have been productive. It would have
brought back much more foreign exchange; it
would have brought back much more goodwill
in the international market. How was he
advised to curtail expenditure which would
have brought in much more in return, which
would have been definitely productive
expenditure while non-productive expenditure
to the tune of crores of rupees is going on in
this country un-curtailed.

PROF. D. P. CHATTOPADHYAYA : Sir, I
appreciate the sense of disappointment under
which my friend Shri Lokanath Misra is
raising the question. But I must disabuse his
mind — a very dly mind otherwise — from
some misconception at the beginning. One of
these misconceptions is — and it is rather
strange how his mind, otherwise a very
discerning mind, should have
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[Prof. D. P. Chattopadhyaya.] such
misconceptions — that this decision has been
taken at the instance of a Deputy Secretary.
He is wrong in the sense that the decision has
been taken in consultations with very senior
officers not only of my Ministry but also of
other connected Ministries whose names I
have referred to in the main response, that is.
External Affairs and the Finance Ministry
and senior-most officers of those Ministries
had been taken into confidence. Final
decision was taken by me, as I have said, i,
consultation with the Finance Minister
himself. But the decision, I repeat, i entirely
mine. So this misconception I would like to
remove first.

The second point is, Sir, the estimated
expenditure was Rs. 10 crores and, as you
know, this expenditure when actually we
incur, in the process it goes up and rarely it
comes down. So plus/minus it would have
been around Rs. 10 crores, probably 10 plus.'
Even in a truncated form if we had organised
this fair, it would not only have defeated the
purpose, but the purpose would have been
counter-productive because a truncated fair
would have projected a wrong and distorted
image of our country, its achievement in the
fields of industry, agriculture and technology,
and of our national activities in the last 25
years which were scheduled to be organised
and exhibited there. So a truncated fair in the
name of austerity, which was imperative,
would have been counter-productive.
Because of that consideration, among others,
we decided that it is better not to hold a fair
than holding a truncated fair projecting a
distorted and, therefore, wrong image of this
nation.

He enquired about the actual expenditure.
The actual expenditure incurred already is
about Rs. 1 crore and 32 or 35 thousand. So
by postponing the holding of the fair in time,
we have saved some Rs. 8-plus crores and
I
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think that is very important. Now it is true

that if we had effected savings in other

spheres as well, as suggested by my friend, it

would have been a very good thing but what

we have done is not a bad thing.

SHRI SHYAMLAL GUPTA
(Bihar) : The hon. Minister has said ihat
about Rs. 10 crores would have been spent
on this fair. As Mr. Loka-nath Misra put the
question that about Rs. 2 crores were spent
in 1972 and permanent structures are
there...

SHRI LOKANATH MISRA : Probably
he did not get the point. What I said was that
in 1972 fair, only Rs. 2 crores had been
spent.

That was the expenditure on the part of
the Government. May be the private sector
spent something, apart from what the
Government spent.

PROF. D. P. CHATTOPADHYAYA : It
was much more. My friend, Mr. George, was
there and he is knowledgeable in the matter.
He says the expenditure was Rs. 2 crores
directly by the Commerce Ministry. This is
not the full picture and a partial picture is
dangerous and misleading. In holding the fair
we did not take into account only the
expenditure incurred by the Commerce
Ministry. Some other Central Ministries
would participate in it. State Governments
would participate in it. The Export
Promotion Councils will participate i, it and
also the private sector. Wherefrom is the
money to come? Whatever may be the
identity of the kitty the result is all the same
inflationary.

SHRI SHYAMLAL GUPTA : Now,

the hon. Minister has said that it would cost
more than Rs. 2 crores, maybe Rs. 3 crores.
They had constructed permanent structures
in the last 1972 fair. The Government could
have made use of them and could have spent
less. According to the statement of the
Minister more 'than a crore of rupees



109  Calling Attention to

a matter of
has already been spent and  according to
newspapers several countries are

demanding compensation for abandoning
the trade fair. Two or three crores more
could have been spent and that would have
brought much more by way of exports from
this country. Why do we have a trade fair?
Why do we participate in , trade fair? It
is  because the country's image is well pro-
jected and we hope that in the future we
would get better results. Here holding the
fair is pivotal to India for gaining formal
membership in international fairs.
Abandonment of the far is likely to
jeopardise any hope of membership in the
near future.  The authorities should have
considered this  aspect, after having
decided to hold this fair. The foreign
participants have brought their goods and it
is most illegitimate, in my opinion, that the
Government, without any rhyme or reason,
only for saving a few crores of rupees,
according to the Minister, when they are
wasting crores of rupees elsewhere, should
have abandoned this fair. The image of
India has bee, tarnished by this act of my
philosopher friend, the hon. ~ Minister. To
be a professor of philosophy is one thing and
to be Minister of Commerce is something
else. A philosopher is a misfit in the
administration. It would have been better
if the Minister had taken  some
businessmen also with him to advise him on
the advisability of either scrapping or
holding the fair. My question is this.
According to him about Rs. 10 crores
would have been the expenditure. It is a
very arbitrary figure and a high figure.
Maybe, cement and steel are always stolen
from the Government construction sites.
If the country has to pay for the inefficiency
of the public sector, including this trade fair,
I do not think it desirable for a Minister of
the rank of our Commerce Minister to stay in
the Ministry. There is no justification for
wasting the money of the nation, if he
cannon bring to book the miscreants who
steal away cement and steel which are so
scarce in the country. There is no point in
saying
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that so much of steel and cement would
have been wasted. This could have brought
better results; we could have had better
prospect of exports. And the abandoning of
this Fair will bring a very bad name to our
country.

I would like to ask a specific question :
What would have been the total expenditure
and what would have been the net return
realised from the stallholders and through
admission tickets that we would have sold? I
am doubtful if his figures are correct; they
must be wrong. The Minister said that it
would have been a crore or two. At the last
Fair, the expenditure was only Rs. 3 crores.
After realising money from the stall-holders
and through admission tickets, he said, it
would be ten plus. How could it be so?

Then, are you going to reimburse the
money which the foreign participants or ihe
Indian participants have spent? In the
interest of the country and to save our face,
we should pay back the money that they
have spent, to the foreign participants and
others. Otherwise, we will have a very bad
name in the international world.

PROF. D. P. CHATTOPADHYAYA :
We looked into the estimated income from
the Fair. If we would have held the Fair—
not in a truncated form —then our estimated
receipt, all tnken together, would come to
Rupees  1.90,00,000; I repeat, Rs.
1,90,00,000. But that certainly does not
justify sinking of nearly Rs. 10 crores at this
time, and the ten crore figure is not an arbit-
rary one. It has been looked into, and if the
hon. Member. . .

SHRI LOKANATH MISRA : One point.
What would have been the expenditure of
his Ministry? Those who would have
participated, the public sector undertakings,
they would have done it on their own basis
because they would want a return on their
money, and goodwill. What has been the ex-
penditure by his Ministry? Let us know.
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PROF. D. P. CHATTOPADHYAYA :
The question is not only of my Ministry. It
would have been also substantial. It would be
Ministry Rs. 2 crores or something like that.
Maybe, a little less. But the point is not that.
It is not from which source the money comes
but the inflow of money which is not
immediately productive that is the main
point. And besides, the other Ministries have
a view. And an overall view has been taken
in consultation with the Finance Ministry and
the EA Ministry. And all things being equal,
it is understandable. It is the EA Ministry
which knows the plus or minus aspect of
holding or not holding a particular fair at a
particularly critical time of the country. It is
the Finance Ministry which is in a better,
advantageous position to make an overall
assessment of the economic situation, not
only looking into the figure the Commerce
Ministry is going lo 6pend, but also the other
Ministries. And there are several State
Governments which have asked us not to
hold it. They told us, if you do hold, please
be clear, we are not going to participate.
What would have happened to the pavilions?
You would have seen only islands of light
and delight, vacated areas, scattered deserted
green areas. There is not only the aesthetic
aspect, but there is the commercial aspect
also. We looked into the matter closely. We
appreciate the sense of disappointment and
we share it, and perhaps we feel it much more
seriously because we have worked for it; our
people have worked for it seriously and
sincerely, and we would have been very
happy if we could have staged it. But heavier
and more serious considerations have to be
taken into account. So, Sir, I was saying that
the estimated receipts would have been Rs.
1,90,00,000, not more than that.

The question of timing has been raised.
My submission is that it is true that if this
decision could be taken
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earlier, perhaps some money could be saved
and some difficulty avoided. But there is the
reverse side of the timing. But for this
difficult time we would not have taken the
decision. It is the difficulty of the time and
assessment of the difficulty and its magnitude
which has compelled us to take the decision.
So time is not only against the decision. Time
is also for the decision. So the timing question
does not come in the way. Then he will kindly
appreciate that because of this time I think it
would not be proper from overall point of
view of the national difficulty to hold this fair.

The question of compensation, if [ may say
so, legally speaking, does not arise because
holding of the fair at the instance of a national
Government and in response to other
Governments is not a contractual affair. It is a
serious understanding and important affairs.
But the question of compensation has not
been raised, has not been pressed. As I have
said. Sir, we will certainly do our best to
minimise the difficulties, financial or
otherwise, experienced by the friendly foreign
governments who have shipped goods and
whose goods are on the high seas. That is why
I have set up a high-powered committee
headed by the Secretary of the Ministry of
Export Promotion and Internal Trade who is
in overall charge to look into these difficulties
and to take appropriate measures.

SHRI A. G. KULKARNI: May I
know which are the governments.. .

MR. DEPUTY CHAIRMAN : No, Mr.
Kulkarni.

SHRI A. G. KULKARNI : I seek a very
simple clarification.

MR. DEPUTY CHAIRMAN : You
have given your name and you also want to
interrupt. That is not fair. Mrs. Chunduv

SHRI SHYAMLAL GUPTA: The
Minister has not yet finished.
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PROF. D. P. CHATTOPADHYAYA : I have
to add one thing. He asked me the purpose of the
fair. I have already said that Ithe purpose of
holding the fair is image projection, of course.
But, as I said, a truncated image projection is
worse than, no projection at all of our trade and
commerce. If I may add an unimportant thing,
namely, apology. He has linked my alleged
inefficiency with my professional affiliation to
philosophy. There I would refer him to Plato's
Republic when he said that Philosophers should
be the ruler and the King. There I am a Platonist.
If a lawyer could be a good Minister and if a
book trader could be a good politician, then why
not a philosopher a Minister of Commerce?
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"Rs. 8 crores investment in deve-
loping the Asia 1972 Fair ground was
expected to be balanced by the Fair
earnings up to the end of this decade.
The year 1972 itself netted, in pavilion
rents alone, apart from the Rs. 60 crores
trade returns it generated . . ."

[Prof. D. P. Chattopadhyaya.] of timing has
another aspect. The hon. Member has raised the
question why we did not decide it earlier. I have
already answered this question by saying that it
is because of the cumulative effect of the
difficulties of the last one year that we have come to
this decision. And before we take a decision of such
a magnitude, to whose importance, she herself has
referred, we have to take into account the views of
the External Affairs Ministry who know what will
be the impact in foreign countries. We have to take
into account the views of the Finance Ministry who
take an overall view of the national economy from
different standpoints. So the di-ffiiculty was there
for quite some time. But this time is a very 7 of gz AT q-f—i:-m__ﬂr AT
critical tlme,-and the difficulty has come to such afer ¥ A q@T T qa T TAE
a pass that in these last few weeks, the Gov- . e e -
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&1 o ard gt gd @ oA A ?

oF I | faug =7 ¥ SAAT AmEar
B | O®T I OAA F e g A AT
=T 9%, fAgw s 9%, o §u-
qT9 TIAT 47 80 7 qvw AR AW oaw
ﬂw*aaﬁa'rfawama'@rﬁfrm

fw:rwnmwmm
aﬁsﬁxwmmmr trﬁzq'r&
afiear T A & mﬁmwm’éj

PROF. D. P. CHATTOPADHYAYA : Sir, |
appreciate the disappointment or rather the
resentment expressed by the honourable
Member. But I do not share his pessimism that
the deferring of this expensive Fair business in
the backdrop of the acute economic crisis will
be much more resented by the other countries. I
think they will appreciate our difficulties.

PROF. D. P. CHATTOPADHYAYA : The
second point is about the goods. The goods
which have been shipped could be disposed of
because there are rules and regulations in terms
of which the exhibits they bring in for this Fair
can be disposed of as if the Fair itself has been
held. About the question of image-budling, I
have already responded to other honourable
Members and I do not like to add to what I have
already said.

PROF. D. P. CHATTOPADHYAYA : I say

st itz Twm et oTEw ¥ fag
i 78 war, ufaer & fau &% #2917
that the standing of India as a trading nation
does not entirely depend upon holding or not

holding a fair, particularly in the context of the
economic situation. I think he is right
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[Prof. D. P. Chattopadhyaya.] when he says
that by not holding this fair, we will be
slightly at a disadvantage in getting the
membership of the world body. I have already
submitted that whenever we take decisions of
this magnitude, there are some plus points and
minus points to be considered. I do not deny
there are some difficulties. We have to put up
with these difficulties. The other aspects are
even more serious.

CHE G I RS B o) TP U X

A, ®T faug e #1 sava a@ fam
TN Z 1 IEA A AT R 72 F A W

10 F7I2 10 T @79 g, afsa ga9)
60 FUT TV FT AW AT | TH @I
# T Uz w7 @ £ fiey wa
W oAl AT 60-70 AT WA FT AIG
AT 9T AT T WA W IR 120 F43
79 FT TN Z W7 W@ 41 | 5" A
F ATE T AT qqT g 7

PROF. D. P. CHATTOPADHYAYA : The
figures are not correct. As I have said
immediate money we have to spend, but the
term will be short-term and there too the
figure he is indicating is not correct.

SHRI J. S. ANAND: First of all I want to
submit that it is obvious from the press reports
that this decision was taken in a huff, in two
or three minutes, without proper deliberations.
And the proof is that neither the Commerce
Secretary was there when the decision was
taken, nor the Chief Executive Director of the
Fair was there. The decision was taken by
some top officials of the Finance Ministry.
This is not the first time that such decisions
are left to the top bureaucrats. It is already
well known that the decision for the DA
freeze was also taken in a manner that two
Ministers of the Government openly differed
publicly about the nature of the decision.
This is causing
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some anxiety. The way decisions are taken by

the top bureaucrats is really causing us some

anxiety.

Secondly, why is it being called post-
ponement when really it is abandonment?
Why not call it by a proper name? The proof
of this abandonment is that those employees
who were there since 1972, their services have
been terminated suddenly. According to the
papers, they have no future. Why not call it by
a proper name?

The hon. Minister said that our image has
not been entirely damaged. What does he
mean by 'entirely'? Then he said that there is a
sense of disappointment because an occasion
for the image projection has been lost. I want
to submit humbly that it is not merely image
projection. It is not for that trade fairs are held.
There is no sense of disappointment because it
is not a tamasha. This is an occasion when we
get a lot of business from other countries and
this is an occasion when we can show to other
countries how our country has technically,
scientifically and industrially advanced in
various fields. We book orders not only for the
current year, but we book orders even for
future.

Then repeated references are made to our
economic situation. I think this is the worst
possible way of advertising our economic
difficulties or, 1 would say, economic crisis.
This way we are also lowering our economic
credibility internationally by taking decisions
in such a huff. Then it was said that it is
wrong that the countries which have already
sent their goods here are demanding some
compensation. We have only newspaper
reports to go by. It is not merely money
compensation. Does it not impinge upon
mutual relations, mutual trust and goodwill?
Can that be measured in terms of
compensation? Another thing I want to say is
that the Government has been rightly concen-
trating upon export promotion because
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of our balance of payment position. A very
good opportunity for export promotion has
been lost. We spend lot of foreign
exchange and even allow private parties to
go abroad in order to get orders for their
goods.

All these factors should have been kept
in view and I strongly feel that, on
balance, it was a very wrong decision by
the Government and it is going to cause
damage to our country very much.

PROF. D. P. CHATTOPADHYA-
YA : Sir, first of all, I would like to state
strongly that the report of taking a decision
only at a junior level and in a huff is
absolutely baseless and incorrect. The
decision has been taken after due
consultations spread over a few days
and several meetings took place and I
myself had several meetings. So, it is not
correct even to suggest that there was
any difference of opinion between the
different Ministries.  Actually, as I said
earlier, the decision is mine. But the views
of the other Ministries have been
ascertained and in regard to these views,
one Ministry is not expected to be the
rubber stamp or the mirror reflection of
another  Ministry. They have their own
assessments. But, Sir, the decision is,
after all, collective and I own up the
responsibility  for taking this decision.
Sir, you have appreciated the fact that if
the decision is taken at the level of the
Deputy Secretary, then it is said that it
is a lower-level decision and that is
incorrect. As I said, it was not taken at
that level. 1 had myself a talk with the
Finance Minister and also with the
Commerce Secretary, the Finance Sec-
retary and the External Affairs Ministry
Secretary and the Chief Economic Adviser
to the  Government of India and there
were these and other senior people in the
several meetings that took place-  So, it
was not taken at a junior level and the
alleged differences between the different
Ministries are exaggerated
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and dramatised. There are different as-

sessments. But the decision is collective and

unanimous and I have said that the ultimate

decision has been taken by me.

Sir, he has mentioned about the question of
compensation. As I have already said and
explained also, the question, the legal question,
of compensation does not arise. But we are not
taking a legalistic view. But the real difficul-
ties of the participant-countries will be taken
note of and we will see that their exhibits are
disposed of as we did the last time also.

Then, Sir, exports can certainly be
promoted through exhibition. But it is not the
only channel of export promotion. We have
been promoting exports and our exports have
not done very badly last year nor are they
going to be very bad this year.

SHRI BABUBHAI M. CHINAI
(Maharashtra) : Sir, I am one of those who
think that the Government has come (o a right
decision in not holding this Fair. The only
point on which I differ is that the Government
did not come before this House with the an-
nouncement that they are not going to hold
this Fair. But it was through the efforts of an
enterprising correspondent of the "Indian
Express" that we came to know of it on the
31st July or so and also from other
newspapers. It would have been better and it
would have been in the fitness of things if the
Government had announced the decision on
the 31st July itself or whenever the decision
was taken so that the Members could have
been in touch with the thinking of the
Government earlier.

Then, Sir, I would like to know how many
countries started building their pavilions here
and how many countries have completed their
pavilions.

Then, Sir, I would like to know whether
there is any intentioo on the
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[Shri Babubhai M. Cbinai 1 part of the
Government of India to treat, in the case of
the materials which have been moved by
ships by the foreigners, as if import licences
were given to them, so that they can dispose
of them in this country. This was done in the
past and there is nothing wrong in doing like
that. The Government has done that earlier.
The only point is that in the past this was
allowed after the exhibition and now they
will have to allow after they have landed here
because the Fair is not going to be held.

Then, Sir, so many friends have said many
things about the image and other things. I
also personally feel that there may be some
misunderstanding and there may be some
heart burning also and we may be
misunderstood by all those countries who
were to participate in this. But there is a
remedy always for this.

Our trade representatives in other
countries, our Ambassadors in other
countries, must go and explain to the

concerned Governments that due to the
abnormal times in this country, we had to
take this decision. I am sure the hon. Minister
will use his good offices with the External
Affairs Minister and also with his own Trade
Commissioners and others to see that our
prestige does not suffer due to this decision.
On the whole, I congratulate the Government
for having taken, though late, the correct
decision in the interest of the country and
thus spare a lot of power, cement, iron and
steel bars and other things and also a lot of
inconvenience to others.

PROF. D. P. CHATTOPADHYAYA : Sir,
I am very grateful to the hon. Member for
kindly and fully appreciating the
considerations and the causes leading to this
decision. It is true that our enterprising press
friends have brought this thing to the notice
of
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the public before I had the opportunity to
come before the House. As you know yourself,
our press friends are very enterprising and
there is nothing wrong about* that. In a free
society, if the press people tell us about some-
thing in advance, it is nothing wrong. And
they have not said anything very bad either.
But I would say that the first opportunity that [
got of coming before the House was when I
was shown the Calling Attention notice. I said
"Please admit it. I have no objection because
this is the first opportunity I get to take my
friends into confidence and lay my cards
before them." And I do not think my cards are
very bad either.

gy wwm @ qfET e A
arfeforaeft @1 o1 FF CATS AET
fFar

PROF. D. P. CHATTOPADHYAYA : The
point is, he will kindly appreciate that it is
more or less in the category of what we call
administrative decisions. But since it has been
of interest to the Members of the House, at the
first opportunity that I got, I have come before
the House and told then everything. Regarding
the question whether it has been defferred or
postponed, Sir, I cannot improve upon par-
liamentary procedure. At the end of every
session, you say "The House stands adjourned
sine die." Therefore, the Fair is postponed sine
die.

SHRI BABUBHAI M. CHINAIL: Mr.
Deputy Chairman, Sir, I have not asked at all
this question about postponement, etc. My
most important question was, how many
foreigners have started building here and my
last question was whether the hon. Minister
would use the good offices of the Externa!
Affairs Minister and the Trade Commissioners
to explain the position to all those who were
going to take part iu the Fair so that there may
not be any misunderstanding about India.
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PROF. D. P. CHATTOPADHYAYA: I am
very thankful to him for again drawing my
attention to the important points. Some of the
foreign participants have completed their
construction. Perhaps Poland is one of them.
There are some other countries which have
partially completed their construction. I
cannot give the details just now, but if he is
interested, I will let him know later on. But I
am entirely one with him that the circums-
tances leading to this decision should be
suitably and appropriately conveyed through
our embassies and commercial staff abroad to
the concerned Governments. But one thing
that I would like to state in response to the
point made by him, is that we had estimated
that if he held the Fair, then we would have
had to spend some 3,000 tonnes of steel,
12,000 tonnes of cement and 90 lakhs of
bricks. But now we have spent only 850
tonnes of steel. The balance is saved. Out of
12,000 tonnes of cement, we have spent only
1,500 tonnes. In regard to bricks, we have not
spent even one-third. So we have some saving
on this account also. 1 P.M.

DR. K. MATHEW KURIAN (Kerala) :
The honourable Minister's reply indicated that
one of the compulsions of taking this decision
is to combat inflationary pressures. I wonder
whether this was not the advice given by the
Ministry of Finance who just started cutting
even productive investment, in the States. I
would like to know whether the Ministry of
Commerce had made any evaluation of the
costs and returns of this Fair at the time of the
original decision, whether the inflationary
pressures in the last few months are so serious
as to completely overshadow the entire, net
returns on this project. I raise this because
according, to the press statement—I quote
from the Indian Express of 1st August 1974—
"The now cancelled INDFAIR would have
been a third big fair in a row and
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membership. . ." This was in reference to the
International Fair. This report also talks about
the credibility of the Government of India's
claims of export promotion and so on. It says,
"While the Government claims that we have
been able to increase exports to a certain
extent, thanks of course mainly to inflation
abroad and partly may be due to our effort. . ."
and so on. Nevertheless, at least it appears to
me, this decision has come just at a crucial
time, just because the Ministry of External
Affairs and the Ministry of Finance
recommended it. I would like to know
specifically whether it is true that certain
senior officers of the Ministry of Commerce
were opposed to this move and the decision of
the Minister. When the Minister repeatedly
told the Rajya Sabha today that it is his
business, does it imply that he overruled the
advice of the senior officials and took it upon
himself to take this decision just because some
people in the Ministry of Finance suggested
this? There is also an open press report that
certain senior officials were opposed to this
decision of the Minister. I would like to know
whether it is true. In any case, the manner in
which the decision was taken looks as if there
was something fishy somewhere. In anv case,
so far as cement and steel at the Fair site are
concerned, they are vanishing. While the
Minister talks about the so-called savings on
these items, a lot of cement and steel have
already vanished. This is according to a very
reliable information given to us. Therefore,
there is something fishy about the whole
arrangement, about the decision to conduct it,
the publicity given to it, foreign Governments
starting construction involving investment,
and then this decision lastly in the name of
combating inflation, and the vanishing of
cement and steel. From all this it appears that
there is something fishy about the whole
arrangement. It seems to me that the whole
thing is
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afterthought and the reasons advanced by
the Minister are a kind of textbook reasons
which do not convince anyone. I would,
therefore, request the honourable Minister
to tell us whether he would look into all
these aspects of the problem. Since he has
already taken a decision, naturally it is a fait
accompli. But the manner in which the
whole decision was reversed will adversely
affect the credibility of the country,
particularly in terms of export publicity and
export effort. And 1 would like the
honourable Minister to tell us whether it is
not a fact that investment on publicity,
particularly export publicity, is a productive
investment. I am told that increasing pro-
duction is a method by which the Gov-
ernment of India wants to combat inflation.
If that be so, is this productive investment
or not? If that is so, how could this be a
method of combating inflation?

PROF. D. P. CHATTOPADHYAYA : 1
understand the honourable economist
Member's interest in the cost benefit
formulations of the problem. I have already
said that I cannot give it in a sophisticated
form he is interested in, but I gave it in a
lay man's form. I have already said that
immediately we have to spend nearly Rs.
10 crores, but immediately we could not
reasonably expect to get more than Rs. 1
crore and 90 lakhs. So it is a crude cost
benefit analysis figure. I say 'crude' because
invisible returns spread over longer years
might be there, but they could not be
quantified. So he will appreciate that we did
not take the decision without looking into
this cost benefit aspect. Yes. Trade Fair is a
productive investment. But production, as
the learned economist Member knows, may
be of immediate significance or may be of
long-term significance. Trade Fair is a sort
of productive investment which does not
yield re-
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sults immediately. So, when there is an
inflationary situation, does he advise me that
we should invest or sink a disproportionate
amount above all calculations? We have seen
that this is not a warranted investment because
its productive significance will not be imme-
diately perceived.

Sir, I do not share that our credibility
because of not holding this Fair has gone
down before other countries. The credibility of
our industry and trade has been established in
terms of our performance. I think, our export
figures do not indicate that we have fared very
bad. The third point is and I have repeatedly
said that it is not true that I had to over-rule
my officers or I had to take a decision suo
motu without consulting anybody. The deci-
sion is a collective one. But the responsibility
in the final analysis is mine.

oY ¥dr o : Iurerw wElEwm,  HAY
wzEg 7 99 wwT ¥ 3aw foor =aw
AW ATHE FT AfaF 9931 90 Y
AT 2 Ay AT AT T F ) #
wrAaT wrE g fr fw far e
St & warag & 77 frar o faox Re 9=
FEAT & | WAl WEET FT 5 wEEH gan
fr fegemm o1 sfas sfae sy
g4t 7 weT AErEm s F qrm ady g
W dwar & oo G A S T A as
TAT B AR T FAT AT | K AT AreAw
g 1972 #7 Y =7 g9 91 SwH e
ot T fafrerh & Gmar faar A
T I A7 ferrfafeEdy fy a1 e
wATAgl % wrq o gemz-wfe fear
war ar ?oamey o wEn R oww W R
forestardt s 2 & 39T & A F 97 Arr
BT AT I AFA ATIHT AHAT FT GHAT
o AT AT Havaw o wad whet @7



129  Calling Attention to

a matter of

R & ag s ween g R P
gfrar % 3w ama s G 9 7 9 foer
9 oFm g ! @ oWt faewm WA OW
fau amar #< 9%, 97 739 @ W™
AT T 98 @97 w+r 0% § F g
a9 fF gw @% 9% F 9 & s
@1 AT F A1 ¢ Iq91 4% F Afag ?

ZW F1 g 941 9 g fw e fawn
# st 3N widw R ey |
TF T A TA AT E G AR H A
arar |gaT § 5 oag oAy afase #
AT & IT AET 7 WU ST § At # S
sz i s & ¥w &7 anfuw feafa
F1 & gn et # i 38 wEw
it s % %o A e i,
a1 wfia T & =g o

s %, # gem =Wgw f& fedw
fafaeed &7 ot dfafemm awr zan & sW
Grfram e as QAT g ? w|wW
we1 off 7 aomar f5 Ty faw oF FAE |
T & o Tk ATy # AT e A T
tw wul, & sgar S g e o e
AT AT 47 aF @9 2 99 § AR S
g1 ater § |7 GO 39 41T 97 A7 A
Ftr & o a9 w4 @ =g &er G wmgar
ifs o < ¥ gfwT awg 7 57 F
adr = wifElew 21 < 81 AR 9§ o
95 § Wt WgRT TW FE 9F @ W
w7

PROF. D. P. CHATTOPADHYA-
YA: Sir, I am not aware of any theft
or misappropriations of building mate-
rials at the campus having iaken place.
If the hon. Member who has referred
to this guestion bring specific allega-
tions and informations, and not just
press reporis, to my notice, I shall be
very glad to look inio all those things.

Sir, the decision regarding the hold-
ing of this fair was taken on the 18th
May, 1973. When this sort of a decision
is taken, the Ministry itself can take
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it as it does. But, when we pos
this sort of a thing, naturally we
to take into account the views of
Ministries, particularly Foreign
and Finance because it has foreig:
ernments’ angle also. That i«
there is nothing wrong in con
those Ministries or having disc
with them. On the contrary.
what is necessary.

wt wdt U ;. wE WE,
AgA wmr aEifes #94 B7 9
ar &t T I AT TARATA
qres oA Agl anrar ?

PROF. D. P. CHATTOP~
YA : But, even then, if I had n
ed at that time, how can I sa°
Governments have now been
that we have postponed indefin
fair.

The second point which
Member raised is that he
know the names of all the o
cipating countrics. There an
countries, the U.S.A., the U
the 9 countries of the E.E.C
other countries totalling in
all of them conveyed their
sion to participate in this
some countries like Burma, !
Afghanistan and Algeria
thinking of participating
Sa, it was going to be a gra
1 do not think that the
of this fair has any bearing
ing of Dairy Congress or
On the contrary, we are o
that this fair ground whi
structural facilities might |
tely used for holding ful
There is no rciation berw
posals of holding these ©
Congress. Ruother, we ¢’

SHRI A, G. KULKA
rashtra) : Sir, most of the
already been asked. T o
draw the attention of the |
to two or three specific pre
is—when I got up to in’

10
ster
I

oul
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{Shri A. G. Kulkarni] the losses being
incurred by various countries who have built
their pavilions. Minister has already stated that
Poland has built its structure. Similarly, G.D.R.
has built its structure. I want specifically to
know what action is being taken to protect the
interests of Indian contractors. 1 was
approached by various petty contractors who
stated that they had completed their jobs. They
wanted to know whether they would get their
payments. There is ultimately a waste element
in this matter. I want to know whether the
Ministry of Commerce will ascertain through
this Committee, which is going to be
appointed, that these petty contractors who are
working on behalf of various countries are
being paid for. Indian pavilion is big, Polish
pavilion is also big. The pavilions of G.D.R.,
the U.S.A. and the U.S.S.R. might be still
bigger. The point is whether you are going to
protect the interests of these petty contractors
who have worked there. You have now
postponed the fair and there is no provision
under the Insurance Act or under the Contract
Act that they can be compensated at , certain
level. I would only draw your attention to this
specific problem and ask for a specific
assurance that their interests will be protected.

The second point which most of my hon.
friends have raised is what has happened to
steel and cement that might have been issued.
I do not have such apprehensions as they have
but the point is that this material was issued by
the C.P.W.D. and they have charged 13 per
cent more from these petty contractors because
there were specific difficulties. They have thus
charged 13 per cent extra while selling it to
these petty contractors. Now, when the
contractors approached the C.P.W.D. to take it
back they have told them that a further cut of
13 per cent will be imposed and so the net loss
will be 26 per cent to these small contractors.
This is not justified. If the CPWD
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rules provide that, they should be changed

because it has happened because of

Government's decision. I would request you

to consult Shri Otn Mehta and take a proper

decision.

PROF. D. P. CHATTOPADHYAYA : The
point is Shri Om Mehta is not a trading
organisation. After all, it is the Ministry.

SHRI A. G. KULKARNI: So, I appeal to
you to look into this matter. 1 am putting a
brief for the small people who are engaged in
this work.

The third point is, you have to be very
serious now about the STC. Mr. Tyagi and
other people mentioned about the Rs. 60
crores business. These officers, these
corporations, these organisations trumpet their
achievement without any actual achievement. 1
know what predicament you are in here
because they have trumpeted so much. (Inter-
ruption) It is just like the HMT saying that so
much business has been done but actually
nothing is exported. It is all loss to the
country. If they had exported the country
would have been a little better. But leave that
aside. The STC says contracts have been
signed in the pavilion and so business has been
done. Actually it is otherwise. But leave that
aside.

SHRI OM MEHTA: Leave aside
everything !

SHRI A. G. KULKARNI: Not
everything. I want to congratulate the

Government and I am one with all my
Congress friends here who have suggested that
you have taken a right decision. This is a lead
which has been given by your ministry to
other ministries and if all the ministries are
wise enough and in the country's interest
refrain from such ostentatious spending, there
will be no problem and no country will mis-
understand. I am quite sure every country is
getting its worth by congratulating but, for
heaven's sake, protect the interests of the petty
contractors and settle their claims.
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PROF. D. P. CHATTOPADHYAYA : Sir,
I have already said that a high-powered
committee has been set up under the
chairmanship of Shri Bose Mullick, our
Secretary of Export Production and Internal
Trade, and these are precisely the problems
that the committee will go into and they will, I
am sure, give sympathetic consideration to the
ginuine difficulties of these people.

SHRI A. G. KULKARNI: The CPWD is
charging 26% more.

PROF. D. P. CHATTOPADHYAYA : I
will have a talk with the Works Minister, Mr.
Om Mehta appropriately and then I will be in
a better position to know that thing.

MESSAGE FROM THE LOK SABHA

The Direct Taxes (Amendment) Bill, 1974
SECRETARY-GENERAL: Sir. I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha :

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Direct
Taxes (Amendment) Bill, 1974, as passed
by Lok Sabha at its sitting held on the 1st
August, 1974.

The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India." Sir, I lay
the Bill on the Table.

REFERENCE TO INVOLVEMENT OF
A POLITICAL LEADER IN AN
ALLEGED RACKET OF COUNTRY
LIQUOR SUPPLY

Wt sfgq www ar (IFT WEW) ¢
graarnf wERy, dus 9ga 99 GeE
FI A Ew 82 F1 =AM Arwfea waav
AT g A1 3y ag e ¥l o A0
A fawdll swran & 3o aEwr afe-

[5 AUG. 1974]
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Fifdi & faars a8 @Y 9w & faq
W 2z 493 awA amar § fs 20 WA
Fo FT 1 wraprdt afamifedt ai‘mrwg
q e AW @ § §W ueE W
wwdfas Aardl #1 gra 3—ag 393
TIAA HAT §——90h 919 19 Jg  AAT
g 5 g8 smwrd afasdal & @
@ aan & wgaca faa § faad
us @ga 78 @Ed W IZARA @1 W
| zaar @ 7@, G a@ A A
ATAFEIY Afgsrl A o ar g aa] &
Y i swr arweAr fFadr & SR
%% qr@ A9 F9a awfa fsady 2
dftdza afe & doa g SE| T
« F ga? aqa W Im@ owE@W T
AT & AR F90 AUF 4 ug amA
a€ & fs us awdAfas dar 7 43 W
afasrfidi £ arg fam g XY a0
faRar # avaw 20 A Bo FHN AMH
qgart & fan os 340 faar Y f& agd
7 faedly gmag & arm & f@Ag 5
av@ fazy A wam w0 BE0 AR
faar & ate ag a@ ady § faa
3%0 faar warar | dvET Ama A AT
d/®T Y wIH F9 A A qga T
srermr faedl wwraa & afasfal |
fear &1 faa aredy 1 350 faar mb
ag agy aredy g faa ardy 5 show

1971-72 # ATAA ATq 9 | %  ATRHS
F AW F Y mg § FF FRAW AR
R E An Taw

mE ® 9" 3 g
fawd am fessl T aga A ardracm™
4, ara gdr arzdr 71 f5e A @wow Fv
I T fgar mar 21 s7 awmhl G,
g % a™ ang W We| § oW
AR ML WA |aUF 90F 94 T q9g
A, feedy swma & 39 3931 5 W
50 gAIT ®d &0 Suiar = faar ar,
dfsa @@ aafr 4@ as @ aga 7@
2ar g1



